
Crml. No. 184/2021. 

FIR No.  0237/2020. 

PS Bh. Dairy. 

U/s 379/411 IPC. 

State VS Naushad. 

 

31.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

   Undersigned is also working as Link MM today. 

 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

 

Present: Ld. APP for State. 

 

  Bail has already been granted to the accused vide order dated 19.02.2021.  

Accordingly, the present application has become infructuous and is dismissed.   

   Copy of this order be given dasti to Ld. LAC via any of the electronic modes. 

  Copy of the order be also uploaded on District Courts website. 

 

 

 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                31.07.2021 

  



Crml. No.  185/2021. 

FIR No.  500/2021. 

PS Bh. Dairy. 

U/s 33 Delhi Excise Act. 

 

31.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

   Undersigned is also working as Link MM today. 

   This is an application for release of articles during personal search/jamatalashi of 

accused Sunil. 

Present: Ld. APP for State. 

 

  Reply received on behalf of IO. 

   Heard. 

   Let, jamatalashi articles be released to the accused as per personal search memo after 

proper verification and receipt. 

   Application stands disposed off accordingly. 

   Copy of order be given dasti to the applicant. 

  Copy of the order be also uploaded on District Courts website.   

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                31.07.2021 

  



Crml. No.  186/2021. 

FIR No.  211/2021. 

PS Narela. 
U/s 147/148/149/152/186/188/269/271/332/353/506/511 IPC; 25/25(1AB)/25/9/27/54/59 Arms Act and 3 

Epidemic Diseases Act. 

State VS Faisal. 
 

31.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through video 

conferencing. 

   Undersigned is also working as Link MM today. 

 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 
Present:Ld. APP for State. 

Ld. Counsel for the applicant/ accused. 

  Reply received. 

   The case of the prosecution is that on 28.05.2021, the accused was found to be part of a mob 

that had gathered outside Vardhman Mall with weapons and thus prima facie appeared to be involved in 

rioting. Upon intervention by the police, they attacked the latter and fled away from the spot. Eventually, while 

the co-accused persons were identified and arrested, the present accused managed to flee away from the spot.  

Citing the gravity of the offence, the present bail application has strongly been opposed. 

  On the other hand, ld counsel for accused has argued that the accused has been falsely 

implicated in the present case.  Further, it is stated that co-accused persons have already been granted bail by 

the Court. Bail is pressed on these grounds.   

  Heard.  Perused. 

  Some of the co-accused have already been granted bail by this Court and same role has been 

attributed to the present accused.  No custodial interrogation is required.  Thus, keeping in view the above and 

on grounds of parity, bail is granted to the accused Faisal upon furnishing of personal bond in the sum of 

Rs.10,000/- with one surety of like amount subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 
   3. That in case of change of residential address, accused shall intimate the court about the 

same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed in this 

court by the jail authority. 
   Copy of the order be also given dasti to ld. counsel for accused. 

  Copy of the order be also uploaded on District Courts website.   

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 
                31.07.2021 

  



Crml. No.  187/2021. 

FIR No.  525/2020. 

PS Bh. Dairy. 

U/s 379 IPC. 

 

31.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

   Undersigned is also working as Link MM today. 

 

  This is an application for release of case property (mobile phone) on superdari 

moved on behalf of owner/applicant Hazari Lal. 

 

Present: Ld. APP for State. 

 

  Report filed by the IO perused. 

  As per the report by the IO that case property i.e. mobile phone make VIVO is no more 

required for investigation purpose. IO has no objection if the same be released to its owner/applicant. 

  Ld. APP for State has also no objection.   

  In the facts and circumstances of the case, the aforesaid case property be released to 

the applicant/owner in compliance of judgment of Hon'ble Delhi High Court in Manjeet Singh Vs 

State (Crl. M.C. No.4485/2013 and Crl. M.C. No. 16055/2013) and after proper verification and 

upon furnishing superdarinama to the satisfaction of the SHO/IO. 

  IO/SHO is further directed to make proper panchanama of above said case property 

and take photographs, negatives  before the releasing of the same, as per rules. 

  The photographs should be attested and counter signed by the complainant, accused as 

well as by the person to whom the custody is handed over and the applicant. 

  Application is disposed of accordingly. 

   Copy of this order be given dasti to the applicant via any of the electronic modes. 

  Copy of this order be also sent to SHO concerned for compliance.   

  Copy of the order be also uploaded on District Courts website. 

 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                31.07.2021 

  



Crml. No.  159/2021. 

FIR No.  277/2021. 

PS Bh. Dairy. 

U/s 429 IPC; 4/12 DACPA and 11 PCA. 

State VS Md. Adil.  

 

31.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

   Undersigned is also working as Link MM today. 

 

  This is a Bail Bond. 

Present: Ld. APP for State. 

 

Report of IO perused. 

  Bail bonds are accepted. 

  Release warrants be issued. 

 

 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                31.07.2021 

  



Crml. No.  124/2021. 

FIR No.  451/2020. 

PS Narela. 

U/s 392/394/397/411/34 IPC . 

State VS Md. Shah Alam.  

 

31.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

   Undersigned is also working as Link MM today. 

 

  This is an application seeking committal of the case. 

At 2 pm. 

Present: Ld. APP for State. 

   Accused Md Aftab in person. 

   Accused Shah Alam is stated to be in JC and not produced due to restrictive 

functioning.  

   Sh Rajesh Kumar, ld counsel for accused Shah Alam. 

    

   Documents supplied to both the accused stated to be complete.  

The offence under Section 397 IPC is exclusively triable by the Court of Sessions. 

  Accordingly, the present matter is committed to the Court of Sessions and both the 

accused as well as their ld. Counsels are directed to be appear before the court of Ld. Principal District 

&  Session Judge, North District, Rohini Court, Delhi on 11.08.2021 at 2.00 p.m. where the case file 

be placed with a request to pass an appropriate order. 

  Ahlmad is directed to send the file complete in all respects to the court of Ld. Principal 

District &  Session Judge, North District, Rohini Court, Delhi well within time. 

  Let, the matter be also notified to the Ld. Public Prosecutor. 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                31.07.2021 

  



Crml. No.  139/2021. 

DD No. 26A/2021 dated 28.06.2021. 

PS Bh. Dairy. 

U/s 376/328/304/366 IPC. 

State VS Sanni @ Bajju. 

 

31.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

   Undersigned is also working as Link MM today. 

 

   This is an application seeking status report. 

 

Present: Ld. APP for State. 

 

   Report not filed.  

Certain audio/videos have been sent on behalf of applicant on the email ID of the court. 

He is directed to provide the same to the IO.  

   Report be filed on 02.08.2021. 

 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                31.07.2021 

  



FIR No.  212/2021. 

PS Narela. 

U/s 302/201 IPC. 

State VS Ajit S/o Jhumman Singh. 

 

31.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

   Undersigned is also working as Link MM today. 

 

Present: Ld. APP for State. 

 

  IO has moved an application for issuance of proclamation U/s 82 Cr.P.C against 

accused Ajit S/o Jhumman Singh because warrants have been received back unexecuted despite 

sincere efforts. 

  I have perused the report. 

  It appears that accused is evading process of court deliberately and is not traceable. 

Therefore, application of IO is allowed. Proclamation U/s 82 Cr.P.C be issued against accused Ajit 

S/o Jhumman Singh to be executed by all means including publication. 

  Application stands disposed off accordingly. 

  Copy of the order be given dasti to IO, as prayed for. 

 

 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                31.07.2021 

  



Crml. No.  188/2021. 

FIR No.  2/2021. 
PS Narela. 

U/s 420/447/468/471/120B/34 IPC. 

State VS Rekha Khatri. 

 
31.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 22.07.2021 of the 

Hon’ble  High Court of Delhi, all the matters are taken up for hearing through video conferencing. 

   Undersigned is also working as Link MM today. 

 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 
Present:  Ld. APP for State. 

   Sh. S B Jha, Ld counsel for accused/applicant. 

  

  Reply received from IO. 

   The case of the prosecution is that the present accused Rekha Khatri in connivance with co-accused/buyer 

Ramjan re-sold a plot in Khasra no 38/11, Gautam Colony, Narela vide GPA sales documents dated 20.11.2019 despite the 

knowledge that the same had already been sold by the predecessors-in-interest to one Sudershan Kumar way back in 2005. It is 

stated that the now deceased husband of the accused namely Sunder Singh (under whom accused is claiming title), had received 

his due share at the time of sale of property. Yet accused falsely claimed herself to be the absolute owner of the entire plot;  

forged the title and transferred the property. Infact, two chains of documents were prepared for the same plot – one, dated 

20.11.2019 for a consideration amount of Rs. 40 lakhs and another, dated 07.01.2020 doing away with the consideration clause. 

It is further submitted that this is not the first time accused has engaged in such sort of activity. She has sold two other plots in 

Khasra no. 39/06, Gautam Colony to other buyers in the same manner. It is further submitted that a stay against creation of third 

party interest was already granted by the office of the concerned District Magistrate, North vod 11.10.2018 in proceedings under 

Section 64, DLR Act and accused was one of the parties therein yet the accused transferred the property and flouted the order. 

Investigation is stated to be at the initial stages and thus, bail application has been opposed. 

   On the other hand, ld counsel for accused has pressed for bail. It is submitted that dispute mainly revolves 

around the title of a land which is essentially civil in nature. Counsel states that accused is  one of the joint-owners of the 

property as per khatauni and thus was within her rights to sell it. Further, it is submitted that no custodial interrogation of the 

accused is required in the case and hence, she be released on bail. 

   In rebuttal, ld. APP submitted that it is a well settled principle of law that mutation entries in khatuani do not 

create or extinguish any title in the property and even otherwise, Rekha is shown as just one of the co-holders of the land in 

question and without any proper demarcation and division, she otherwise also could not have transferred the land. It is submitted 

that if bail is granted to her at this stage, she may hamper the investigation and continue to dispose off the properties only on 

the basis of revenue entries. 

   Heard and Perused. 

   The allegations against the accused are grave in nature. Copy of stay order dated 11.10.2018 passed by the 

DM, North in respect of land belonging to khasra in question has been shown to the Court. Accused is one of the parties therein. 

Despite such specific order restraining third party interest, accused transferred the property. The bail application of co-accused 

Ramjan has already been dismissed by his Court on 30.07.2021. As such, keeping in view the overall facts and circumstances 

of the case; the need of investigation as also the possibility of the accused tampering the evidence, I do not deem it appropriate 

to grant her bail at this stage. 

   Application stands dismissed. 

Order dasti. 
 

   (Divya Malhotra)                           
MM-01/North/Rohini Courts      

                31.07.2021 



DD No.  43A/2021. 

FIR No. 107/2003. 

PS Narela. 

State VS Gajala. 

 

31.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

   Undersigned is also working as Link MM today. 

 

At 2 pm. 

Present: Ld. APP for State. 

   Accused Gajala produced from OHG, Nirmal Chaya via VC alongwith welfare officer 

MS. Meenu. 

   IO SI Akanksha via VC. 

 

   Case file still not traced out as the matter is an old one and correct goshwara number 

is not available. Ahlmad to do the needful. 

   IO seeks some time to collect age-related documents of the accused. 

   Matter be put up with file on 13.08.2021. 

   Accused be produced via VC on 13.08.2021 at 2pm. 

Order dasti. 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                31.07.2021 
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